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    ORDER 

PER N. K. BILLAIYA, AM: 

 This appeal by the assessee is preferred against the order of 

the CIT(A)-11, New Delhi dated 29.07.2020 pertaining to      

A.Y.2016-17.    

2. The solitary grievance of the assessee is that the CIT(A) erred 

in upholding the levy of penalty by the AO u/s. 271 (1)(c) of the 

Act.  

3. Assessee moved the following application :- 
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4. Considering the aforementioned application the appeal is 

dismissed as withdrawn.   
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5. Decision announced in the open court on 04.05.2023. 

 

 

 

        Sd/-         Sd/- 

       [C.N. PRASAD]                   [N.K. BILLAIYA]  
    JUDICIAL MEMBER                        ACCOUNTANT MEMBER                     
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